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   Learned counsel, on record, has sent a letter stating that 

they had filed a declaration in terms of the Sabka Vishwas (Legacy 

Dispute Resolution) Scheme, 2019 for resolution of the case and has 
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prayed that they may be allowed to withdraw the appeal.  In view of 

the prayer, the appeal is dismissed as withdrawn. 

(Order was pronounced and dictated 
in Open Court on 07/01/2020) 

 

(S.S GARG) 

JUDICIAL MEMBER 
 
 

 
Raja...  

 


